
CENTRAL ADIIINISTRPTIVE TRIBUNPL 
BPNCALORE BENCH 

Second Floor, 
Commercial Complex, 

In d'j r a n a a 
Bangelore-381  

4 NOV 1993 

PPLICPTION NO(s)  570 of 1993. 

PPLICANT5:R.tfenkeppa 	V/S. flESPONDENTS:tinistry of Communications, 
New Delhi and Other 	H 

TO, 

5ri.m.Raghavendre D'char,dvocate, 
No.1074 and 1075, Fourth Cross, 
Mysore Bank Colony, 
Opp:Raghavendre Nursing Home, 
Sreenivesanegar 1st Phase, 
Banashankeri II Stage,Bangalore-.50, 

The Chief General Manager, 
Telecom Centre,Ktrnatake Circle, 
No.1,Old Madras Roed,tilsoor, 
Bengalore-560 008. 

Sri..Shanthappa ,Centrel Govt.Stng.Counsel, 
High Court Building,Bengalore-560001. 

SUBJECT:- ForuardinQ of copies of the Orders passed by 
the Central Adminiètrafive Tribunal,Bangalore. 

- xxx- 

Please find enclosed hereujth a copy of the 

ORDER/STAy ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) 0 26th Oct'1993. 

'TF  JJIALN. tL5  
gm 



BEFE THE cENTRAL A1INIsrRATIVE TRIBUNAL 
BANGALORE BENCH : BANGALORE 

DATED THIS THE 'IWNTh SIXTH DAY OF CYJRX3ER 1993 

Present: 

Hon'ble Mr. Justice P.K. Shyarnsundar ... Vice-thairnun 

Hon'ble Mr. V. Ramakrishnan ... !mber [A] 

APPLICTIG1 NO. 570/93 

R. VenJcappa 
S/o Rairappa, 
Aged alxut 49 years 
Senior Assistant 
Engineer [Estimates], 
0/a the Telecom Dist. Engineer, 
Davanagere. 	 ... Applicant 

[Shri M.R. Achar ... Advocate] 

V. 

The Union of India 
Ministry of Cinunication, 
Ipt. of Teleccn, 
Sanchar Bhavan, New r)E1hi. 

The thief General Manager, 
Telecom, 
Karnataka Circle, 
Bangalore. 	 ... Respondents 

[Shri G. Shanthappa .. Advocate] 

This application having cane up for adaission before this 

Trthinal today, Hon'hle Vice-Chairman, made the following: 

ORDER 

1. Heard. Admit,/ The applicant herein who is now working 

at Davanagere seeks transfer to a dry plaoe like thallakere, 

Hosadurge, Ranebennur, His request for transfer i< based on 

the grourx1 that the climatic condition at Davanagere is not suita- 
L 	'--' 

ble as he suffers often from Branchotis It apçears he was shif- 

ted from Banga lore to Davangere in the year 1990. He made an 

icatiori for transfer in 1991 and was then told that tranda-

ily he should wait for two years. Subsequently he has made 



representations not once but seveal tines requesting the depart-

nent to shift him to an other place ie., Cia1lakere, Hosadurga  

or Ranebennur on the grdund that :that the cUjrnte at Davanagere 

is not conduEtve to his }lealth. 

	

1 2. 	We do not know whJ the deprthent is opposing this applica- 

'tion but they have nontheless fie1 a very lengtthy objection 

statenent explaining rEasons for not transferring him and in 

'doing so no right of theL applicant has been violated etc. 

	

3. 	The point that irises fqr our cousideraliton is whether 

,the applicant is eligible for transfer on the grouri of his con-

tinued ill health at Davanagere. He has completed more than 

'tv years of stay at Dvanagere and probably,  in the usual course 

he should have been copsidered for a change outside Davanagere. 

Although he has niade cone allegtions that the departirent is 

guilty of practising favouritism in giving postings but that 

allegation has been derLed and weo not give any credence there-

to. But if the riwi hao completed rrore than three years at Diva-

nagere and is eligibl to be sftLted out it is appropriate for 

the department to co4sider post:ing him outside Davanagere if 

not to places of his ithoice buL to any other place in Karnataka , 
ling in a dry belt rea on heath ounds. Necesry action 

I 	 to be taKen in this reward within three months Snri Achar tells 

- 	u that the higner officer had strongly recornded the case 

J. the applicant for rtransfer as is fouri at Arinexure -7 	e 

invite attention of the deparnt to Annere -7 for doing 

the needful in the mLtter. wit± these observations we dispose 

off this application fLnally. 10 hosts. 

- 
V MEMEUR [A] 

bsv 
 

jtMLL 	 I 


